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CENMTRAL ADMINISTRATIVE TRIBUNAL, MUMBAT BEMCH
RA Mo.42/2002 in 0A No.138/2001
ﬁumbai; this Sth day of MNovember., 2002

Hori“ble Shiri S.L. Jain, Member(Jd)

Haon ri M.PL Singh, Member(A)

K.T.Barapatire & olhers - Applicants
VErGUS

Union of India & ancther - Regpondents
{&hiri v.D.vadhavkar, advocate)

ORDER(in circulation)
By Shri M.P. Singh, Member(m)

The present RA i filed on behalf of the Union  of

India for review of our judgement dated .14.6.2002 by

whiich 08 Mo.138/2001 was disposed of with certain

directions. Review iz sought on the plea that there is

an  Inadvertent error Iin para 6 of the judgemsent inasmuch

the words "The learned counsel for both the parties have
agraesd. ...’ need o be modifled to delete any reference
to the effect that the counsel for respondsgnts had agread
o, the directions as stated by the Tribunal. We  have
considerad this fﬁp@ct. Since our directions to the

respondents was o consider the clailm of‘th@ applicants
taking into account the relevant provisions of the law
including the judgements of the Hon’ble Suprems Court
referred  to therein and to pass a detsailed and reasoned
gitders  regarding refixation of applicants” seniority in
the cadre of Inspactors, the above words cannet be teirmed
g% an  Inadvertent error aszs claimed by the respondents.
In view of this position, the present RA s not

maintainable and is accordingly Jdismissed.
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